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’ IN I'HE CENTRAL AD? xINISTRAIIVE TRIBLﬁ\zAL
' PRB\:GIPAL BEN.,H NEW DELHI, -

: Regn.Nos.‘(lg OA 2270/1989 : Date of decisiong31%07:,1992
(2) cA 10771590 - S e
f g CA 2224/1990
4) OA 216941991

(1) 0A 227 9/.1.989

Shri Jai Bir Singh . WesApplicant
(2) A 1207/19%0 | |

' ri B:Lrendera K:Lshore Pathak - /,?.**._*;Applicant o
(3) QA 2224/1990 o : - .

Shr1 Jagram Smgh o e'ssApplicant

- (4) 0A 2169/1991

Shri Subhash Chander , WeeApplicant
Versus
The Delhi Admmlstratlon & eesoie spondents'
Another
For the Applicants ) oosShTi JoPo Verghese_
' L : A Counsel -
For the Respondents o L .%;.f';gif.;Mrss~¢ Avnish -

Ahlawat; Counsel
CORANM:

 THE HON'BLE Mg. P K. KARTHA VICE CH/-S[RNAN(J)
THE HON'BLE MR. B.N. DHOUNDIYAL ADMINISTRATI\/E MEM‘BER

1, - Whether Reporters of local papers may be. allowed to

.see the Judgment? 19,4

2 To be referred to the Reporters or m't? N’°
JUDGMENI :

(of the Bench del:wered by Homble h"“e. ’DOKQ S
. Kartha, V:Lce Chalrman(J)) o




VAN -common order. )
/{ o 24 It may be mentloned at the outset that the aforesaid
/.: ' _ o ,iSSues had been cons:Ldered in the judgment of thls Tnbunal

H
7 . S :
(/’ . dated 25.l0, 1991 in OA 1340/1988 and comnected matter

(Smrt Nlrmal Ral & others Vs. the Chlef Secretary, Delh:.

V Administration & Another) to which both of us were part1es.
SLP (Clvrl) I\bs. 3524-25/1992 fJ.led by the Delhi Admlmstratlon
agamst the aforesa:Ld judgment of th:.s Tribmal was dlsmlssed

: by ‘the Supreme Court after hearing both part.les by ord‘

' dated 21».07 1992, - | . ‘
“'3.{_._ Appllcant in OA 2279/1989 has worked as 3 Peon since

.8 l983, appllcant in OA .1.207/1990 has worked as a
“Demonstrator smce ll*.8 1983, app11cant in OA 2224/l990 has
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worked ‘as a Clerk smce 8.4 1982 and applicant in OA 2169/1991
ﬂw;lé'has worked as Gardner/Chowkldar since -1 12,.1983'. All of them ‘
"nare aggneved by a common order passed by the. respomwts on
- 29.04 1989 whereby 1t was stated that their services would
"?"i‘.no. more be requ:Lred in the Sanatan Dharm Ayurvedlc College

‘with effect £rom. 30.04 1989. In oA 2169/1991 the Tr:l.bunal

| wj“'::has passed an. mter:un order dJ.rect:mg the I‘eSPO“dents not to -

”»“'_‘i_‘.\termlnate the servlces of the a)ola.cantr

R T

"‘_.'In the Judgment of th:.s Triblmal dated 25(}0,199.1 in,,

*Smt. N:l.rmal Raa.'slcase the Tribunal has concluded on the'"

o i.v.'f‘ba51s of the material pkaced before 1t that the Delhi,;;
CRTL L . Lo ,‘; a/\ ) L BRI A

4.‘.: l S




‘/ Admlnistratlon took over the Management of the College in

questlon in public interest Iherefore, the Tr1bunal held

that in the facts and circumstances, it would not be fair

and Just to terminate the serv1ces of the staff on the

plea that the College has been closed down after April, 1991

examinations without maklng 2 proper scheme for redeploying i

such staff As the reSpondents had taken over Management Y

of the College in public 1nterest the erstwhile staff of the |
\{ -Management of the College becomes the staff of the Delhi ;
Adninistration who are bound to proVide alternative placement
for them in accordam:e with the schene to he forumulated

§ | _ to protect the service conditions of such staff. Accordingly,

the Trlbunal overruled the prellmlnary obJectlons ralsed by

'the reSpondents as to the malntalnablllty of the appllcatlons.

"' £

| | , The reSpondents were dlrected to treat the appllcanisas the

»employees of the Delhl.Admlnlstratlon who had been rendered

" .sumplus consequenttupon the closure of the Sanatan_Dharm
Ayurvedic College with effect from april, 1991, A direction
was issded to.thefrespondehts;thaththe applicants shall he

: given-alternative‘placementlin.postsin thefﬁelhi Administratidl

- commensurate to their quallficatlons and experlence in .
accordance'w1th the approprlate scheme prepared by them.grn'
They would also be entltled to pay and allowances for the'
perlod of take-over of the Management of the sald.College

uh,tlll they are glven alternatlve jobs and all consequentlal

ey benefxtsy°5fﬁ¥f




| hereby made absolute. |

o 5. “Since the facts of the present appllcatlons as

3 well as the 1ssues 1nvolved there.m are :Ldent:u:al, we .

E ._follow the rat:Lo m the Judgment of the ’I‘rlbunal dated

“~

255 lO l99l m Smt* N:eral Raits case, mentioned above(
- The ~appl:Lcat:Lons are dlsposed of with the dlrectlons to

the respondents to treat the applicants as the employees

of the D»el'hi ?Administration'who have been rendered -

sufplus consequent upon the closure of the Sanatan Dharm

© Ayurvedic College with effect from April, 1991, The
applicants shall be given alternative placement in the >

‘posts in the Delhi Administration, commensurate.with the!r

qualifications and experience,. in accordance with an
appropriate scheme to. be prepared by them, as directed

in Smt, Nirmal Rai's case,. The applicants would also be

entitled to pay and allowances for the period from the

take—over of the Management of the said College till they

are g:.ven alternatlve JObS and all consequential benefitsi

64 ’rhe respondents shall comply with the above \‘

, directlons as expedltously as poss:Lble and preferably
"w1th1n a perlod of ‘three morrths from the date of recelpt

of this order!~ J‘l'he ::.nter:.m order passed in OA 2169/91 is

‘l'here will be no order as to costs'. -

Let a copy _of this order be placed in all the 4 case’

e
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